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nri Chandi Ram a\wr'? abou’t G5 years, ré si dent
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RN, Fhurasia son of
of Ful0%, Mithila Path, Privadax
Retited frxom the past of 3\,1:»ex;n'ta ing E:ng'nw—“r (_Civj_l), Eelecom
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Depavimemt , Jalpar,

se.s Applicant,

VERSUS
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L. Shri Vinod Vaish, Secretary to the G:m,remmerr'c. of India,
Deiz..s.ri:\;nem; i Telecommunication, Ministry of Connunisa

Sanchar Bhavan, 20, Ashoka Road, New Delhi,

‘J)

2, Shri Vinod Vaish, Chairman Telzcon Compunication, Sanchar
Bhawan, 20 Aszhoka Road, New Delhi,

«s .. Respondents,

Mmr. C.B. Shamma, Counzel for the spplicant.

Ms. Shalini Sheoran, Proxy couns=sl Sor
Mr. Bhanwar Bagyri, Counsel for the respondents,

’i"l

GoRA:
Hontble Mr. M.L. Chauhan, Member (Judicial)
Hon'ble Mr., AJK, Bhanderi, Member (~1d\ﬂlni strative)
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e presant Cortaupt Petition for

The applicant has filad
allerned disobediencs of the order of this Tribunal dsted 12,4,2002
Wi le dispo ;,J.ng of this OA, this Tribunal

zn has cheerved as under:-

pose of this OA Yinallv in temas of
Frincipal Bench aforesaid anad i rect
1

a3 inditially promotad as
én ad-hoo bazis in llvu y2ar 1e7a, is
2 {; 1o ;ni 2 that ye2ar
5 i .,L,J i
o = HU-‘H«.W e Er ngLnzar

by ade = bt
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s,d igtued to the respondentsz, The rrz-.gzp ondants
In the veply, %% 75 PR B 4 NG 4
0% -,unply'n q the ordepr of this bun -wl h-v* ]"-”311 syplained
the reseondznts in Q4 had filed DB, Zivil

Rajasthan High Court, Jmp r Bznch which
he learnsd counsel forthe resp-ndants has
ordeyr dated 25,2,2003, according to ihis

to the grade of Snp rintending
bhasis w.e.f . 28.12,199% ghat is from
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tha dzts his dmmedicte junior Sh, 5.1, Saxena was plomoitsc, Gupy
of this order is placed on recoxd.
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the applicant is entitlsd for pronction w,e,¢, 27,3.19 9.’2, "L‘h% deba

on which his junior, Shri A.K. Nawer was promotzd on ad-hos basis
: { leamned

tothe ordev dated 27,3.1902

the basis of nrovisional

J
s:nlozizy list, which has wndecgons changyged  foom Tims L
1

the final seniocity list az on OL,L0,2002 was issusd only vids
levter dated 25,11,2002, The spplican® has heen givern the benefit
on the hasis of this ssnioxihy 1isﬁ, According o This zsniorilty
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ant apnesrsd &t 31, no . 90 W hersas

C
the nans of Shri 5,1, Semmn Sa-sinzs has besn shown at 31, no, 91,
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of the case in this pxoceading, & are of the visw that the order

}
of ths Tribunal has been oomo liz 4 with, In case the applicant i

still adariaved zbhout the merit of the ocrder Jdated 26 2,70
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shy the banefit has keen given to him w,z.f. _u.lb.lO/ he

5. With thesze obsecvations, this Contampt Fetiftion 1
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(A.I/ BHA !n/ I‘)/ (ML, A[\i") -
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